
109 P«i>m Laid AUGUST 
on the Table

(1) of section 619A of the 
Companies Act, 195®:*—

<i) Review by the Government 
on the working of the 
Hindustan Organic Chemi­
cals Limited, Rasavani 
(Maharashtra), for the year 
1972-73.

(ii) Annual Report of the
Hindustan Organic Che­
micals Limited, Rasavani 

(Maharashtra), for the
year 1972-73 along with the 
Audited Accounts and the 
comments of the Comptrol­
ler and Auditor General 
thereon fPlaced in Lib­
rary See No, LT-8127/74],

N o t if ic a t io n  under N a v y  A ct 1957

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J 
B PATNAIK) I Jay on the Table 
a copy each of the following Notifi­
cations (Hindi and English versions) 
under section 185 of the Navy Act, 
1957 —

i, 1074 Message from i i o
Rajya Sabha

India dated the 20th July,
1974. [Placed in Library. See 
No. LT-8128/74].

R a i l w a y  (N o tices  a n d  I n q u ir ie s  in t o  
A cc ide n ts  Roues, 1973.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): I lay
on the Table-—

(1) A copy of the Railway (No­
tices of and inquiries into 
Accidents) Rules, 1973 (Hindi 
and English versions) publi­
shed m Notification No 
G S R  575 m Gazette of 
India dated the 2nd June,
1973, issued under section 84 
of the Indian Railways Act, 
1890

(2) An explanatory note (Hindi
and English versions) giv­
ing reasons for not laying 
the above Notification earlier, 
fPlaced Library. See No.
LT-8129/741

(i) The Naval Ceremonial, Con- 
/ ditions of Service and Miscel­

laneous (Sixth Amendment) 
Regulations, 1973. published 
in Notification No S R O 
192 in Gazette of India dated 
the 8th June, 1974

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL- Sir, I 
have to report the following message 
received fiom the Secretary-General 
of Rajya Sabha —

(u) The Navy (Discipline and 
Miscellaneous Provisions) 
(Second Amendment) Regu­
lations, 1973, published in 
Notification No S R O 199 
in Gazette of India dated the 
15th June, 1974

<iii) The Naval Ceremonial, Con­
ditions of Service and Miscel­
laneous (Second Amend­
ment) Regulations, 1974 pub­
lished in Notification No.
S.R .O . 215 in Gazette of

“In accordance with the provi­
sions of sub-rule (6) of rule 196 
of the Rules of Procedure and Con­
duct of Business in the Rajya Sabha,
I am directed to return herewith 
the Pondicherry Appropriation Bill,
1974, which was passed by the 
Lok Sabha at its sitting held on 
the 30th July, 1974, and transmit­
ted to the Rajya Sabha for its re­
commendations and to state that 
this House has no recommendations 
to make to the Lok Sabha in regard 
to the said Bill.’*


